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‘-'-:Eg;i' Regional Office, U.P. Polution Control Board, Noida
W:399/2,-" bf‘—//—?ozo fTia: 67/ 08/ 202
To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Compliance report in compliance to order passed by Hon’ble NGT, New Delhi on
dated 21.08.2019 in matter of OA No. 618/2016 I.A. No. 399/2019 Sanjay Kumar

(Applicant) Versus State of Uttar Pradesh & Ors. Respondent(s).

Sir,

With reference to the subject mentioned above, this is to inform you that in compliance to
the order passed by Hon’ble NGT, New Delhi on dated 21.08.2019 in the matter of OA No.
618/2016 1.A. No. 399/2019 Sanjay Kumar (Applicant) Versus State of Uttar Pradesh & Ors.
Respondent(s), the compliance report is submitted for your kind perusal and necessary action

please.

Yours Sincerely

Rree

(Praveen Kumar)
Regional Officer
UP Pollution Control Board,
Noida
E-Mail- ro_noida@uppcb.com

Copy to:

1. Chief Executive Officer, New Okhla Industrial Development Authority, Noida, Gautam
Budh Nagar for information.

2. Member Secretory, U.P. Pollution Control Board, Lucknow for information.

3. Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/ NGT, New Delhi for perusal and

necessary action please. .

Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.

Chief Environmental Officer, Circle-l, U.P. Pollution Control Board, Lucknow for

information.

LA

VYzee

-"'""'-__:-—-.F
Regional Officer
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BEFORE
THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No-618/2016, I.A. No. 399/2019

Sanjay Kumar Applicant(s)
V/S
State of Uttar Pradesh & Ors. Respondent(s)

Compliance Report
Hon’ble NGT has passed the following order on dated 21.08.2019:-

“The Learned Counsel for respondents submit that before finally
deciding the application that inspection of the unit may be conducted by
Uttar Pradesh Pollution Control Board and Noida Authority. For that

purpose the unit may be permitted to run for three weeks, after being de-
sealed by the Noida Authority. Thereafter, the unit shall not function.

The report may be filed by the Uttar Pradesh Pollution Control Board
and Noida Authority within two weeks, thereafter.”

In compliance of the NGT’s above order the following steps have
been taken:-

I- In compliance of the said order, this office issued a letter vide letter
no- 671/0.A. no. 618/2019 dt- 30-08-2019 (Copy enclosed as
Annexure-1) to Noida authority and asked to nominate its
representative for joint inspection of the unit. The de-sealing of the

unit was to be done by NOIDA Authority and it was stated in the
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letter, so that the unit may be inspected and monitored by the joint
committee as per directions received from this Hon’ble Tribunal.

2- Noida Authority nominated its representative vide letter no.
Noida/we-9/2019/1275 dt. 04-09-2019. Copy enclosed as Annexure-
2.

3- Meanwhile NOIDA Authority issued a letter no.-Noida/wc-
9/2019/1339 dt. 13-09-2019 to M/s Saroj Construction Co. to deposit
the environmental compensation of Rs. 5,00,000/- levied on them
with reference to Hon’ble NGT’s order.Copy enclosed as Annexure-
3.

4- The Saroj Construction Co. has deposited Rs.5,00,000/- in Noida
Authority in compliance of the notice issued by Noida Authority. The
Saroj Construction Co. requested to de-seal the unit vide letter dated-
11-10-2019. Copy enclosed as Annexure-4.

5>- The Saroj Construction Co. has deposited a demand draft of Rs
5,000/- in the Regional Office, UPPCB, Noida on 29-05-2019 (Copy
enclosed as Annexure-5) in compliance of Hon’ble NGT’s order
dated 12-11-2018 Copy enclosed as Annexure-6

6- Senior Manager, Work Circle-9, Noida Authority, Noida de-sealed
the Hot Mix Plant M/s Saroj Construction Co. Village-Nagli
Wajidpur, Sector-135, Phase-II, Noida on dated 06-11-2019. Letter
no-Noida/Senior Manager-Work Circle-9/2019/1560 dated 06-11-
2019 is enclosed as Annexure-7

7- M/s Saroj Construction Co. Village Nagli Wajidpur, Sector-135,
Phase-II, Noida vide its letter dated 27-05-2020 (Copy enclosed as
Annexure-8) informed to Regional Officer U.P. Pollution Control
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Board, Noida and Senior Manager, Work Circle-9, Noida Authority,
Noida that the plant could not be operated, after being de-sealed on
dated 06-11-2019 by Noida Authority due to maintenance work. Now
after maintenance and repair work it is in the position to operate. Also

the proprietor of the Hot Mix Plant requested for inspection and to
submit the report to Hon’ble NGT.

8- The undersigned Officer’s of Regional Office, U.P. Pollution Control
Board, Noida and Work Circle-9, Noida Authority, Noida inspected

the Hot Mix Plant on dated 19-06-2020. The inspection report is as
following:-

(a) The Hot Mix Plant was found operating during the
inspection.

(b) The capacity of Hot Mix Plant is 60 to 90 Ton per hour. One
DG Set of capacity 250 KVA is established to operate the
Hot Mix Plant. DG Set is covered with acoustic enclosure. A
chimney is attached with DG Set. Height of the chimney is as
per norms prescribed by CPCB.

(¢) The Air Pollution Control System “Bag House filter Unit”
and chimney of height 44 ft. from ground level is attached in
the Hot Mix Plant to control the air pollution (Photographs
Enclosed as Annexure-9). The Air Pollution Control System
“Bag House Filter Unit” was found operating during the
inspection. The Stack monitoring was done during the
inspection. The report is enclosed herewith as Annexure-10
as per stack monitoring report the different parameters
observed were found within limit prescribed by CPCB.

9- Ambient Air Quality Monitoring near Office and store of the M/s
Saroj Construction Co. was also done. The report is enclosed

herewith as Annexure-11. The parameters of the monitoring were
found within limits, as prescribed by CPCB.

-
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10-The Senior Manager, Work Circle-9, Noida Authority, Noida has
further sealed the Hot Mix Plant on 10-07-2020 letter no-
Noida/Senior Manager-Work Circle-9/2020/1230 dated 10-07-2020 is
enclosed herewith as Annexure-12.

Based on the observations during inspection and monitoring
reports received, the Hot Mix Plant may be allowed to operate after
obtaining Consent To Operate (CTO), from U.P. Pollution Control
Board with the directions to ensure and comply with stack emission
norms and Ambient Air Quality norms as prescribed by CPCB and the
directions/orders of this Hon’ble Tribunal.

In the view of aforesaid submissions, it is humbly prayed that the
compliance report as above may kindly be taken on record and suitable
order may kindly be passed in the matter.
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Item No. 05 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

No. 618/2016

Original Application
7, 105/2018, 782/2018,

(M.A. No. 1193/2016, 332/201

1408/2018, 1. A, Nos. 311/2019& 399/2019)
Sanjay Kumar Applicant(s)
Versus

State of UP &Ors. Respondent(s)
Date of hearing: 21.08.2019
CORAM: ,

JUDICIAL MEMBER

FON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE,
HON'BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s)
' Mr. Gaurav Kumar Bansal,
Advocate in M.A. No. 399/2019
Mr. Rajkumar, Advocate
Mr. Pradeep Misra and Mr.
DaleepDhyani, Advocates
' . "y Mr. Rajesh Raina, Advocate
' "Mr. Sanjay "Kumar Pandey,
Advocate
Dr. Sandeep Singh and Mr. Vinay
Pal, Advocates X :

' . Mr. Ravindra Kuma;; Advocate

For Respondent(s)

e e ORDER
LA. NO. 399/2019; | ' '

The "l'_‘.'eémcd Counsel for 'icspoﬁdénts submit that
before finally deciding the application it would be
appropriate that inspection of the unit may. be conducted
by Uttar Prnd.csh Pollution Control Board and NOIDA
Authority. For that p'i.:rpose the unit may be permitted to

run for three weeks, after being de-sealed by the NOIDA

Authority. Thereafter, the unit shall not function. The

1

SAROJ CONSTRUCT$ON Co.

Proprietor
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_allow this application. [t is ord
Pollutlon Control Board a.nd NOIDA Aur.honty ma,y de-seal

report may be filed by the Uttar Pradesh Pollution Control
Board and NOIDA Authority within two weeks, thereafter.

List on 21 October, 2019.

L.A. No. 311/2019
This interlocu-t.ory application has been filed by M/s.

Balaji Construction with the prayer that they may be

permitted to operate, after being de-sealed.

In this case ‘a joint inspection has already been

conducted and the unit was found compliant. Consent to

operate has also been granted to the unit, by the authority

concerned.
In the aforesaid circumstances, we deem it proper to

ered that Uttar Pradesh

the umt for the- purposc of operating.. However, the State

'PCB qhaﬂ conduct 'monthly periodical inspection of the
unit. ; I-
Hain-lgattﬁf" M T '

- List the matter on 21 October, 2019.

Raghuvendra S. Rathore, JM

Dr.Satyawan Singh Garbyal, EM

August 21, 2019
JG

SAROJ CONSTRUC L4UN Co.

2

Proprietor
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Ms Saroj Construction Co.
Village, Wajidpur,
Sector-135, Noida

Distt. G.B. Nagar, U.P.
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Ammexune-5

To, 29/05/2019

Regional Officer

Noida

Uttar Pradesh Pollution Control Board
Noida

Reference: Order dated 12/11/2018 passed in O.A No. 618 2016

Sub: Deposition of Rs. 5000/- in the nature of Demand Draft

//'m As you are aware that Hon’ble National Green Tribunal vide its Order

dated 12/11/2018 issued in Original Application No. 618 of 2016 has directed
the undersigned to depasit an amount of Rs. 5000/- before Uttar Pradesh

Pollution Control Board.

In accordance with the same please accept the Demand Draft of Rs.

5000/-.
Thanking You. SAROJ CONSTRUCTIEN Co.
A Regards

Vinod Chauhan

"

Saroj Construction Company
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BEFORE THE NATIONAL GREEN TRIBUNAL,
‘“_ 9 PRINCIPAL BENCH, NEW DELHI

M.A. No. 1408/2018 in
Original Application No. 618/2016
In the matter of:-

Sanjay Kumar
Vs.
State of Uttar Pradesh &Ors.

CORAM : HON'BLE MR. JUSTICE RAGHUVENDRA 8. RATHORE, JUDICIAL MEMBER
HON'BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

Present: Applicant [Appellant: Mr. AtifSuhrawardy, Adv. and Sanjay Kumar,

Advocate, in person

State of UP Dr. Sandeep Singh and Mr. Vinay Pal, Advs.
NOIDA & Gr. NOIDA Authority: Mr, Ravindra Kumar, Adv

Respondent No.2 & 3: Mr, Pradeep Misra, Adv. & Mr. Daleep
Dhyani,Adv

Armexune &

] \ Date and Orders of the Tribunal
Remarks

] Item No.

05 Heard the Learned Counsel for the parties.

November

hi isc. icati 1408 of 2018) an order
12, 2018 In this Misc. Application (1408 o )

was passed on 37 October, 2018 interalia,

“As prayed by Applicant, functioning of” the plant for

\ the purpose of joint inspection be allowed and we direct

\ | NOIDA Authority to de-seal the plant. -The Appr‘.want shall

run the planta{for a penod of Jour weeks. The Leanted

Counsel for. gCB*ghaII fe informed accordmgly,--ss-"_'

Joint Inspection may be oonducted in the mea.nhghde
\‘2«,
In furthcranc: of the aforesald order de-sea.hng of
| - | the plant hacl takcn zsplace on ZgﬂnaOctobcr, 2018. We are
l informed by the Learned. Counscl for UPPCB that the

. inspection team had visited the unit on 2nd November

\ 2018 and they found that the unit was not functional

| According to the Learned Counsel for the Applicant

in Misc. Application (1408 of 2018}, after de-sealin g of the

unit they had to do repairing work and as such the plant

could not function.

It is to be noted that this matter had subsequently
|

been taken up on St October, 2018 but ng prayer was

made with regard to seeking time for completing repair

=
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, 5 Item No.
05
November
12, 2018
W
i
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l
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|
|
\
S

visit the unit.

Environment Protection and Control Authority (EPCA), the

inspection could not have been conducted.

and thereafter joint inspection be conducted by PCB or
informing PCB that because of repair works joint
inspection may not be conducted now. No information was
given in respect of as to when the repairing works would

be completed and the date when the inspection team may

It has been submitted by the Learned Counsel for

the Applicant that because of a blanket ban granted by

From the aforesaid, it is clear that Applicant is

‘| taking two inconsistent stands, oné;m'relating to repairing

as the ban order came into being on 5t Novcn_;_l_:cr, 2018,
the unit could have been made to function a&er- c;p—scaling
on 29% October, 2018 or appropriate mtimati_é_r_x should
have been given to PCB with regard to their visit.

Thcrcforc weﬁdlrect the Apphcant to gg.}%a cost of
Rs. 5,000/~ to =the State PCB a.n& thereafter 4swhen, the

repairing work is complete and the ban order is

work and other that of the ban order passed by EPCA. But

revokedfmodlﬁcd intimation may Iac given to PCB so that

inspection can be conductsq ! r rﬁ% purpose,
“List this matter on%ﬂovember, 2018.

.......................................... .EM

R (Dr. Satyawan Singh Garbyal [
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M.A. No. 399/2019

The Learned Counsel for respondents submit that before finally deciding
the application it would be appropriate that inspection of the unit may be
conducted by Uttar Pradesh Pollution Control Board and NOIDA Authority. For
that purpose the unit may be permitted to run for three weeks, after being de-
sealed by the NOIDA Authority. Thereafter, the unit shall not function. report
may be filed by the Uttar Pradesh Pollution Control Board and NOIDA
Authority within two weeks, thereafter.
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Ammcxue-j

Dust collection in the Truck from bag filter house of Hotmix Plant
M/s Saroj Construction Co. Noida

D.G. Set 250 KVA Attached with Chimny in Ambient Air Monitoring Near Hotmix Plant

M/s Saroj Construction Co. Noida M/s Saroj Construction Co. Noida
et Aisar sitarera
Halo wifo 3BRIGH!
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U.P.POLLUTION CONTROL BOARD

REGIONAL LABORATORY
BLOCK-E-12/1,SECTOR-1,NOIDA,GAUTAM BUDH NAGAR

1 Name of the Industry M/s-Saroj Construction Company
Sector-135, Village-Nangli Wazidpur,
Noida, Gautam Budh Nagar
2 Sample Collected by Sri-K.M. Srivastava ,A.E.E., Sri-Sushil Kumar, S.A.
& Sri Ashish Chauhan, J.R.F.
3 Date of Monitoring 20.06.2020
4 Stack Height ( Meters ) 14 Meters
S Stack Dia ( Meters ) 0.30 Meter (Mild Steel)
6 Stack Attached to Hot Mix Plant (60-90 MT/Hr)
7 Type of fuel used Diesel Oil
8 Fuel Consumption Diesel Oil-250-300 Lts/Hr (Approx)

o Ambient Temperature °C) 38°C
10 Stack Temperature (° C) 517 C
11 Average Velocity ( m/sec.) 9.16 m/sec.
12 Average Flow rate (LPM) 16 LPM
13 Net Sampling Time (Minutes) 40 Minutes

14 Control Devices (if any) Bag Filter
PARAMETER Result Standard
(mg/Nm3) (mg/Nm3)
Particulate Matter(mg/Nm3) : 133.0 150.0
IS Method No. 11255 ( Part-1),
1985
,,@L 2.0
it %
o6 |00 240 et
(Sushil kumar) (K.M, Srivastava) (Praveen Kumar)
Scientific Assistant Asstt. Environment Engineer Regional Officer
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UTTAR PRADESH POLLUTION CONTROL BOARD

REGIONAL LABORATORY
BLOCK-E-12/1 .SECTOR-1, NOIDA .GAUTAM BUDH NAGAR

AMBIENT AIR MONITORING REPORT

Name of Monitoring Site :M/s-Saroj Construction Company
Sector-135, Village-Nangli Wazidpur,
Noida,Gautam Budh Nagar.

:20.06.2020

Monitoring By : Sri-K.M. Srivastava ,A.E.E., Sri-S.K. Singh, J.E. (Work Circle-9), Noida Authorit
Sri-Sushil Kumar, S.A, & Sri Ashish Chauhan, J.R.F.
S.No. All valuses are in pg/m’ ,
Location
PM,o SO,

(Standard Value 100) | (Standard Value 80)

(Sndard Value 80) | Condition

|
|

NO, I Weather

1. | Near Office and Store of 95.0 12.0 32.0 Clear
M/s-Saroj  Construction
Company, Sector-135,
Village-Nangli Wazidpur,
Noida J
CPCB Standards 100.0 80.0 80.0 N ’
|
<
X 3070
4 06[020 2400 E——l‘-{“ =
Scientific Assistant Assistant Environment Engineer Regional Officer
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A W gRa aftewer, w8 Re) gR1 velideE Wo 618 /2016 ¥ (MLA. No.
399/2019) fa=t1es 21.08.2019 @ Fr=ferfea sy wRe A m -

M.A. No. 399/2019

The Learned Counsel for respondents submit that before finally deciding the application
it would be appropriate that inspection of the unit may be conducted by Uttar Pradesh Pollution
Control Board and NOIDA Authority. For that purpose the unit may be permitted to run for
three weeks, after being de-sealed by the NOIDA Authority. Thereafter, the unit shall not

function. report may be filed by the Uttar Pradesh Pollution Control Board and NOIDA
Authority within two weeks, thereafter..

I IR B ®H A M/s Saroj Construction Co. @ gRT 3 &fe faw wiie &1
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